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sulted. The ‘Dainik Asha’ people went
to the court of a Munsif. There the suit
was dismissed. The whole thing is ‘in
dispute in the court. All the same, 1
would welcome a discussion with the hon.
Member in regard to this case,

.

SHRI GIRIDHAR GOMANGO: The
nameg are not similar. One is ‘Asha’ aund
the other is ‘Daninik Asha’. Hag some-
body complained to the Government not
to give registration to his paper? I wouid
also like to know whether ‘Asha’ has been
published regularly? If so, will the Gov-
ernment cancel registration of those papers
which are not published regularly and
their names can be given to those papers,
which have got high circulation?

SHRI H. K. L, BHAGAT: So far as
‘Asha’ and ‘Dainik Asha’ are concerned,
under the law, if the names are same or
similar, registration cannot be given, Th2
interpretation is that ‘Dainik Asha’ and
‘Asha’ are similar names. If a paper is
not published regularly, there is a proce-
dure for cancellation. If that procedure
is followed and the declaration {5 can-
celled, certainly, under the law, that name
can be given to a new paper. I respect-
fully submit that T am willing to discuss
this case with the hon. Member,

DR. KRUPASINDHU BHOTI: 1 re-

ques Mr. Patnaik to ask a supplementary
on this,
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SHRI l‘(RISHNA CHANDRA HAL-
DER: Sir, the Ministér in hjg reply has
stated that regarding the registration of
newspapers there is no need of recom-
mendation of the State Government. I
know that in many cases the registration
of newspapers is delayed very much for a
very long ‘infe, 1 do not know what for.
Is jt that because they do not get recom-
mendation from the ruling political
parties, the registration is delayed or what
are the reasons for the delay of those
newspapers, those who are neutral papers
and those who do not get any recommen-
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dation from the ruling party. The Minis-
ter js.reluctant to recognise ths name. of
the paper Asha. Why? Is he reluctant
to give recognition to that paper because
it ig in the name of his wife?

SHRI H. K. L. BHAGAT: Sir, T had
orignally submitted that the law on the
subject is clear. The question of giving
registration to a paper on the recommen-
dation of a State Government does not
arise because there is mo provision .n the
law and therefore, the question of giving
registration of declining the registration on
the recommendation of the State Govern-
ment Joes not arise. We are concerned
with the legal provisions gnd we havz not
refused or delayed any issue of declaration
on the recommendation of any State Gov-
ernment. For the information of thz hon.
Member, 1 might say that in this case
about which {he hon. Member is awarz, ,
under the law there is no provision, 1In
this case probably the State Government
also recommended but” ¢he laW “js taking
its own course. Therefore, the question of
any politica] consideration in giving a re-
gistration or no¢ giving a registration or
giving it gdelayed registration does nct
arise. If the hon. Member has any spacific
case in hig knowledge, he can bring it to
my notice and T will look into that.

Pilferage of Coal from Dhanbad Coal
Mines

*334, KUMARI PUSHPA DEVI
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) whether Governmeny are aware
that nearly 7000 tonnes of coal is pilfered
every day in broad daylight from different
Dhanbad coal mines;

(b) whether any inquiries have been
made by Government in thig regard; and

(c) if 0, what gteps are contemplated
by Central Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) to (c¢): There
have been some cases pilferage of coal
from the Dhanbad coal mines. Vaiious
security measures like joint patrolling by
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CISF Personnel, cancellation of licences
of coal depots mear the collieries by the
State Government construction of boun-
dary walls around the coal dumps, open-
ing of ney, Police Statxong and outposts
and black listing of trucks which were
caught with stolen coal and other pro-
perty . of company inside the coalfieids,
bave been taken,

KUMARI PUSHPA DEVI SINGH:
May I know from the hon. Minister that
is it a fact that CISF personnel deputed
on, different coalmines in Dhanbad dis-
trict, are already aware that from the
colliery sidings, depots and railway yards
in the Asansol-Raniganj coal a belt and
other collieries also, wagons are literally
looted and they are -unable to do any—
thing because the CISF personnel on duty
cannot take any action against such
pilferage of coal by the miscreants as the
Government have not given them powers?
Secondly, the Jocal youths and anti-social
elements of the area who gare taking
wagons from the coal-belts, load the coal
into the bullock-cart; ‘abody ~which the
hon, Minister has not replied. So, I
would like to know from the hon. Minis-
ter that sihce April, 1982 to January, 1983
how much coal has been looted by the
coal youths and anti-social elements
in this way and how much loss of revenue
Government is incurring daily?

SHRI DALBIR SINGH: Dhanbad is
a very vast area of 455 km Z There are
possibilities of pilferages because there are
open dumps’ near the railway station; in
some places the walls are also not there.
Varioug steps have been taken to safeguard
coal. Government have taken steps to
thave vigilance work in this area intensified.
Coa] companies have undertaken joint
patrolling by police and CRPF.
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"'SHRI DALBIR SINGH: The Bihar
Government have taken a decision that
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. they will not allow coal depots in those

areas where there is too much of pilfering
by anti-social elements. ‘They are came
celling them in those area, Whercver
there i$ a complaint or wherever anybody
is caught, FIR is lodged with the' coms
cerned police gtation.: 8 police stations
and 14 outposts have been opened in those
areas. During the year 1982-83, 1,962
metric tonnes of coal hasg beédi “pilfered.
The purchase centres and sale centres are
vulnerable points. So, we have transferred
them from there. We have ordered the
transfer of so many people. 154- people
have already been released. So, various
measures have ‘been taken. We are ‘taking
all possible steps to safeguard and check
the pilferage in these areas.

KUMARI PUSHPA DEVI SINGH: I
would like to know from the Minister
whether it is also a fact that similar
type of pilferage of coal is done by anti-
social elements in Madhya Pradesh and
cther States. Is it also a fact that the
local youths are collecting money  ille-
gally from the truck-owners to allow
them to go to the depots and are not
permitting the- normal operations of the
coal mines if such payments are not
made? Is it not a fact that the eastern
ccal belt is losing 2 million tonnes
of coal through such open looting, be-
cause of which we are very much behind
the target of production in the coun-
try? If so, what steps have been taken
by the Government to check this?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): I agree that pil-
ferage of coal has been taking place over
a wide range of area and Madhya Pra-
desh is no exception. With regard to
the steps that are sought to be taken
to - checkmate the pilferages, we have
mentioned them in the main part of the
answer itself. In the present circumstan-
ces, the fact remains that it is not pos-
sible to develop a foolproof measure.
None the less, to the extent possible, ac~
tion is being taken. In fact, the free sale
system has been introduced only to avoid
quite a lot of  pilferage, which was
otherwise taking place. I do mnot vouch-
safe that the measures that we are: tak-
ing are sufficient but, on our part, we -
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are taking the measureg that could pos-
sibly be taken. This is all the submission
that I can make to the House at the
moment.

SHRI SHIVENDRA BAHADUR
SINGH: Your predecessor had made an-
nouncements  ON NuUMErous  occasions
about starting of satellite dumps in the
coal field areas.

Workers at present are being given
free supply of coal..

Now I would like to know whether
the pilferage is done by the transportsrs,
as you have not created these satellite
dumps or are the workers in connivance
with the local management and transpor-
fers cause of these pilferages.

SHRI P. SHIV SHANKAR: Satellite
dumps have been created at various pla-
ces. There are various processes through
which tahe coal is pilfered.
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SHRI P. SHIV SHANKAR: I have
suspended.

SHRI KRISHNA = CHANDRA HAL-
DER: How many officers have been sus-
pended?

~ SHRI P. SHIV SHANKAR: I shall
be most grateful to the hon. Members,
if they are in the know of any specific
cases they may kindly pass on the ia-
formation to me. We have started taking
stringent measures. As I said we have
not been able to check it completely.
The position that has developed is that
this hag been going on for quite a long
time. The Mafia Gang has been operat-
ing. It is not possible to act in a short
time and checkmate the whole thing. The
system has got to be strengthened. We
are also strengthening the vigilance sys-
tem for the purpose of catching hold of
the culprits. All the measures would be
taken. T assure the House, on our part,
we will not lag behind in any way.
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SHRI NARAYAN CHOUBEY: A few
months earlier one auditor was sent from
Calcutta: for audit — to know as to
what has been happening in Dhanbad
Area. That gentleman was killed. T would
like to know not from the Home Minis-
ter but from the Minister Incharge of
this Department — why was this man
killed? What was the Audit Report beca-
use of which this man was killed? And
what is their stand on those reports?
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SHRI P, SHIV SHANKAR: The whole
matter is under enquiry and investiga-
tion. I agree with him. But I will be
able to tell the House only after the
enquiry is completed,

WRITTEN ANSWER TO QUESTION
Foreign participation in power projects

*335. SHRI G. NARASIMHA RED-
DY: Will the Minister of ENERGY be
pleased to state.

(a) whether it is a fact that nearly
20 top power equipment generating firms
had nearly two years ago submitted pro-
posals for supply of equipment to India
at a concessional rate;

(b) whether 1t is aiso a fact that with
dwindling finances ana steep cost escala-
tion the power projects are moving slow=-
ly; and

(c) if so, whether Government propose
to reconsider the offers already made and
take a policy decision with regard to
foreign participation to accelerate power
generation in our country?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Broad offzrs
have been received from foreign coun-
triesjcompanies, expressing their interest to
supply power equipment to India, Most
of these offers do not indicate that the
equipment would be supplied on conces-
sional terms.

(b) Constraint on resources and cost
escalation are among the factors affecting
the commissioning schedules of power
projects.

(¢) Two projects, namely, Rihand and
Vidhyachal thermal power projects have
been approved  utilising external assis-
tance, No decision has been taken in
other cases.
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. Expansion of 10C uni¢ at Haldia . _

*336. SHRI SATYAGOPAL MISRA:
SHRI ERA ANBARASU: .

Will the Minister of ENERGY~ be
pleased to state:

(a) what is the scbgme for the expan-
sion of Indian Oil Corporation unit of
Haldia;

(b) what are the details; and

(c) what is the programme of start~
ing, running and completing the .expan-
sion programme of the Haldia uait of
10C?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) The
Indian Oil Corporation hag prepared a
feasibility report for the expansion of the
Haldia Refinery by three million tonnes
per annum crude oil throughout to meet
the country’s demand for petroleum pro-
ducts. This contains four different pro-
cessing schemes leading to four different
product patterns: the  alternatives com-
prise atmospheric residue fluid catalytle
cracking, distillate fluid catalytic crack-
ing distillate hydrocracking and expansion
of'lubricating oil base stock manufactur-
ing facilities. This feasibility report i8
already under examination in consultation
with the departments concerned.

The expansion project of the Haldia
Refinery has to be :synchronised with
the expansion of the oil jetties and hand-
ling facilities in the Haldia port, the
feasibility report for which is under pre-
paration by the Calcutta Port Commis-
sion|Ministry  of Shipping & Transport.
Both are scheduled for completion in the
Seventh Plan,
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